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SPECIAL MENTIONS

Demand for early decisions to recognise historical places in States as centrally

protected and to notify heritage bye-laws expeditiously

SHRI JTATRAM RAMESH (Karnataka): Sir, Parliament enacted the Ancient
Monuments and Archaeological Sites and Remains (Amendment and Validation) Act,
2010 which set up a National Monuments Authority. This Authority was to be responsible
for framing heritage bye-laws for the 3691 monuments across the country protected by
the Archaeological Survey of India. These bye-lJaws are essential in view of the
demographic and developmental pressures around the area of the monuments and the
need to protect them as well. Just a few days ago, two sets of heritage bye-laws were
tabled in the House by the Minister of Culture. These pertain to (1) the Nizamuddin Basti
group of monuments and (2) Humayun's Tomb-Sunder Nurserv-Batashewala group of
monuments. Both are in New Delhi. Last Friday, bye-laws for 3 more monuments were
tabled for Purana Qila, Khair-ul-Manazil mosque and Sher Shah Gate, all in the Capital.
It has taken eight years to prepare and table these five sets of bye-laws. This is an
unacceptable pace of work. T urge the Minister of Culture to prioritise the centrally
protected monuments and complete the task of preparing and tabling the henitage bye-

laws for these monuments at least over the next three years.

In addition, —and, Sir, this paragraph you should associate—1 wish to draw the
attention to the fact that a number of requests are pending from various State Governments
for having places of historical importance declared centrally protected Of the 3691
centrally protected monuments, for instance, just about 70 are in Bihar which does not
reflect its significance in the evolution of Indian civilization and culture. T urge the

Minister of Culture to take a decision expeditiously on all such requests from States.
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Demand to fix-time-frame for fulfilling the objectives

mentioned in the Constitution
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*Hindi translation of original speech made in Sanskrit.
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MR. DEPUTY CHAIRMAN: Now, Dr. Santanu Sen.

Demand to im prove the poor functioning of the National Institute of

Homocopathy, Salt Lake, Kolkata

DR. SANTANU SEN (West Bengal): Sir, the National Institute of Homoeopathy
situated at Salt Lake city, Kolkata, West Bengal is really in a very poor shape.

There 1s scarcity of faculties. The number of students are decreasing day-by-day.

Infrastructure has become horrible.

No significant research work 1s taking place adequately. Issue of cleanliness 1s also

a major concern.



